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O R D E R 

18.02.2020   Mr. Abhijit Sinha, learned counsel appearing on behalf of the 

4th Respondent submits that the impugned order is common to ‘Company Appeal 

(AT) (Insolvency) No. 33 of 2020’ and ‘Company Appeal (AT) (Insolvency) No. 1475 

of 2019’. 
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In view of the same, it would be appropriate to list the instant Appeals 

along with ‘Company Appeal (AT) (Insolvency) No. 1475 of 2019’ before the 

appropriate Bench on 12th March, 2020.  

 

[ Justice Bansi Lal Bhat ] 
 Member (Judicial) 

 

 
 

 
[ V.P. Singh ] 

 Member (Technical) 

 
 

 
[ Shreesha Merla ] 

 Member (Technical) 
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